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OA 469/96° .

Western Railway, Jalpur.

<

]

IN THE CENTRAL AQMIN;STRATIVE TRIBUNAL, JATPUR BENCH, JATIPUR

DATE OF ORDFR: §L9)3c814¢1 .

-
<
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'Vijay‘singh Kasana son of Shri Ghasi Ram Ji resident of House No.

1151, Gokul, Sakari Gali, Kishanpole Bazar, Jaipur. Presently

working as Sr. Booking Clerk, office of Station  Superintendent,’
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« e« Applicant.

VFRSUS
1. 'Union of TIndia through’ General Manager, Western Reilway,
. . - / .
Churchgate, Mumbai. . . o g
- : . !
- 2. “The Divisional Railway Manager, Western‘Railway; Jaipur.
3.  Shri Anll Rumar Shukla, Enquiry Cum Reservatlon Clerk, DRM

[

Mr. S.S. Hassan, Counsel for the respondents.

- Offce, Western Railway, Jalpur. '

4, Shri Hitesh Tanwani, Enquiry Cum Reservatlon_ Clerk,. DRM
: Offlce, Western Rallway, Jalpur._ .

”

Respondents.
. ) r
Mr. P.P. Mathur, Proxy counsel for

Mr. R.N. Mathur, Counsel for-the.applicaﬁt.
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‘CORAM . AN u .

Hon'ble Mr. S.K. Agarwal, Member (Jud1c1al)
Hon ble Mr. A,P' Nagrath, Member (Admlnlstratlve)
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ORDER -

\

PER HON'BLE MR. S.K. ACARWAL, MEMBER (JUDICIAL)

< N
.

In thlS OA flled u/s 19 of the Admlnlstratlve Tribunal's
- Act, appllcant makes a prayer to direct the respondents to revert
-the private respondents and to consider the name of the applicant

for promotion to the post_of Enquiry cum Reservation Clerk.

2. ¢ Reply was filed. TIn the‘ reply, it is made clear that

R
appllcant failed.in interview and so he was not selected.
. 3. The learned counsel for the respondent during the course of
arguments urged that thls case .can be dlsposed -of on"the basis of
- order passed in OA No.,470/96 Ram Lal Meena Vs. Union of Indla &
' Others decided on 14.9, 2001. ~ ' ‘
4, - We have heard the learned counsel for the appllcant and:
~also perused the relevant -decision glven in OA No. 470/96, Ram__
S pal Meena .Vs. Unlon of Indla & Others.

5. Admittediy, the applicant in OA No. 470/96 was left out
_ because he failed to quallfy 1n the 1nterv1ew. No malafldes have
been imputed in the process of selectlon agalnst anybody. The
- case of the appllcant of this OA 1s also squarely covered -by the
decision given in OA No. 470/96 and in this decision given ih- OA
No. 470/96, Ram Lal Meena Vs. Union of India & Others, we are of
the considered . opinion that applicent has 'no case for
'1nterf?renﬁe by this Tribunal and this OA is devoid of' any merit

and’ 1s to be dlsmlssed,

'
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6. We, therefpre,‘dismiss this OA having no merit. No order as

to costs.

(A.P. NAGRATH) R - R (sfﬁftﬁéiﬁﬁ££3—

MEMBER (A) . - ' B ~ MEMBER (J)



